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^Grievances of Staff Artistes of AJR.

*24. SHRI SAMAR MUKHERJEE: 
'Will the Minister of INFORMATION 
AND BROADCASTING be pleased 
to state:

(a) whether the attention of the 
Government has been drawn to long

lan d in g  grievances of the Staff Artis-
tes of All India Radio;

(b) if so, the facts thereof; and

(c) steps proposed to be taken in 
this regard?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
L. K. ADVANI): (a) Yes, Sir.

(b) and ( c ) : The grievances of
Staff Artistes are brought to the 
notice of he Government from time 
to time through various sources, e.g. 
during Informal Consultative Com-
mittee meetings held with the Staff 
Artistes Union at Ministry, Direc-
torate and Station level, through in-
dividual representations, through 
Members of Parliament or other 
public figures. Such grievances are 
looked into and wherever feasible, 
removed. The long standing grie-
vances of the Staff Artistes mainly 
relate to the betterment of their fee 
scales, grant of retirement benefits 
and providing of more promotional 
channels. A statement in this regard 
is laid on the Table of the House.

State men t

Somi of the mire important and long standing grievances of Staff Artistes and the action taken, on 
them.

Grievances Action taken/proposed to be taken
No.

1 Revision of fee scales on the basis of the
recormisniitions of the Illrd Pay Com-
mission.

2 Grant of retirement benefits .

3 Providing m*re promotional chanaels

Fee scales of Staff Artistes have been revised 
in June, 1976. Tiiey have been given 
effect from 1-1-1973.

Staff Artistes have been made eligible for 
gratuity under certain conditions in 
addition to C.P.F. with effect from 1st 
December, 1975.

The Recruitment Rules of Staff Artistes 
were revised in 1976 with a view to pro-
vide more promotional channels.

SHRI SAMAR MUKHERJEE: 
From the statement it appears that 
whatever action had been taken, had 
been taken by the past government. 
(After the installation of the new 
government, may I know whether 
any new representation had been 
received about their demands and 
whether the government had given 
any consideration to those demands 
and if so what is the result?

SHRI L. K. ADVANI: There have
been some representations, made in-
dividually. I propose to meet the 
association people and other artists

also shortly after the session is over.
I have been trying to acquaint my- 
iself with their problems. I have 
categorised the three main problems 
that were there for a long time. By 
and large I can say that today the 
staff artists, broadly speaking, are on 
par with other government em-
ployees, the main difference being 
with regard to pension. They are 
not eligible to pension as govern-
ment employees are, but that is in 
a way compensated by the gratuity 
provided to them. On that point also 
there are some grievances and they 
would be looked into.



27 Oral Answers CHAITRA 16, 1899 (SAKA) Oral Answers 18

HR f̂or ^  sft % *r i
«RTT i f t  f W P J c f f  3Ft
T̂?rf % f^T ^  ^  |

f^ n r  fir *ftr
tT?F ^tt fkm

r̂nr *ftr ??r % ^  %
s f d f H f a : ^  ^  f e n  ^ P T  dlPfc S FT ^

f̂ TTT ?

sft fTOT W»m5ft: : t% ^
5 ZT T W  I  I ?*T %  ^  i f

ipnft fi f̂tfci ^ % w z x
mwrmwmt tfk  ^  Tnwft

^  ^ P T r T  f ^ F R T  ^>TT ^ n f f t r  I 

tci^h *1 ifd̂ d̂ T T̂T
^ for ^rff *ft #sr fpr ^
2TT *T ^  <1 f®H r̂ci'l Vh ^
^T 3FT ^THT  ̂ T̂f̂ TT, ^  ^  ^
sFtf ST W  ?rff | I

Deaths of Detenus in Jail or on Parole 
during Emergency

•25. SHRIMATI BIBHA GHOSH 
GOSWAMY:

SHRI BASHIR AHMAD:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the total number of detenus 
State-wise who died in jail during the 
period of emergency;

(b) whether Government propose to
institute an enquiry into the conditions 
leading to their deaths while in prison; 
and , j

(c) the number of detenus who died 
while on parole?

THE MINISTER OF HOME 
AFFAIRS CHAUDHURI CHARAN 
SINGH: (a) and (c): A statement
showing total number of persons 
detained under the Maintenance of 
Internal Security Act, 1971, who 
either died in custody or while on 
parole during the period of emer-
gency in various States and Union 
Territories, except Haryana, Madhya 
Pradesh and West Bengal, is laid 
on the Table of the House.

The information in respect of the 
States of Haryana, Madhya Pradesh 
and West Bengal is being collected 
and will be laid on the Table of the 
House... .  ( ( Interruptions).

SHRI DINEN BHATTACHARYYA:
They will never supply.

CHAUDHURI CHARAN SINGH:
I am not so pessimistic.

(b) The State Governments are 
being advised to hold a Magisterial 
enquiry into all cases of deaths of 
MISA detenus in custody wherever it 
has not been conducted so far.

Statement

Number of persons detained under the Maintenance of Internal Security Act, 1971, who either 
died in custody or while on parole during the period of emergency in various States and Union Terri-
tories except Haryana, Madhya Pradesh and West Bengal.

i

S.J Name of the State/Union Territory Number of detenus Number of detenus 
N0.3 who died in custody who died on parole

1, Andhra Pradesh

2 . Assam]
3. Bihar

Nil

Nil

4

1

Nil
NiJ




